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LOK SABHA

Monday, December 18, 1967|Agrahayana
27, 1889 (Saka)

The Lok Sabha met at Eleven of the Clock

[MR, SPEAKER in rhe Chair)

ORAL ANSWERS TO QUESTIONS
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SHRI R. K. SINHA: It is seen that at
times our representatives abroad, becauso
of a sense of duty, have to come out with
certain statements. That is one thing. But
sometimes our representatives cross certain
prescribed limits and this brings into con-
troversy our national and international
policies. Will the Government, therefore,
lay down a code of conduct for al: employees
abroad that they should not cross certain

limits in giving out statements to the
press?

SHRI B. R. BHAGAT: There is a code
of conduct, Sir.
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SHRI SWELL : Sir, very often our repre-
sentatives abroad are subjected to questions
about the affairs in the country about which
perhaps the Government has not taken any
decision. Whatdo thc Government expect
these people to do under those circumstan-
ces? Are they expected to keep silent like
wood and stone or are they expected to
explain the policy of the country to those
people?

SHRI B. R. BHAGAT : They are expected
to explain the policy of the country, not
to keep silent, if they are asked specifically.
Even if certain decisions are not taken they
can explain why decisions are not taken and
not say anything for or against it.

SHRI D. C. SHARMA: Evidently the
High Commissioner has functioned more as
a price of some State—I do not know to
which State he belongs—than as the High
Commissioner of the sovereign democratic
republic of India which pursues certain
policies in the national field and also in the
international field. In the light of this,
may I know what kind of warning has been
given to him? There are s0 many types of
warning. There is warning, displeasure,
suspension and dismissal. What kind of
warning has been given to him? I think
that a warning is absolutely inadequate for
the criticism that he has offered of the poli-
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cies of the Indian Government, and such as
person I do not think deserves to be our
High Commissioner anywhere.

SHRI B. R. BHAGAT: He has been
warned that he has been expressing personal
views in his official capacity.

SHRI C. C. DESALI: I think the function
of a High Commissioner is to communicate
to the Government here and to the
country also whet the reaction on broad
policies is in the foreign countriecs. What is
wrong in his telling to the Government and
to the country herc that by pursuit of this
policy the confidence in the Government’s
credit would be shaken in the foreign
countries ? Secondly, where is the objec-
tion? Why is this an act of indiscretion
when similar statements are being made by
the very gentleman sitting next to the hon.
Minister, when the same thing has been done
by Shri Gaikwad, Minister of Health in the
Gujarat Government and when the same
thing is done by Shri Karan Singh? Where
is the indiscretion on the part of this particu-
lar person.

SHRI B. R. BHAGAT: The hon. Member
has been a very distinguished High Com-
missioner.....(Interruption).

MR. SPEAKER: Order, order. I think
the hon. Minister must reply and not any
other hon. Member.

SHRI B. R. BHAGAT: The hon. Member
has been. a very distinguished High Com-
missioner himself, and I think more than
anyone else he realises the distinction between
communicating a personal view publicly and
a communication with the Government.
He cannot compare it with an opinion
cxpressed by a political personality. I
think that also he realises. He has been a
very distinguished civil servant also. A
civil servant has certain obligations. A
person in politics, whether he occupies an
important position or not, is free to express
his viewr,

SHRI INDRAJIT GUPTA: The hon.
Minister has stated that it is the duty of our
foreign envoys to explain or interpret our
policy abroad. Now, may I know whether
his attention has been drawn to a news
report this morning which quotes our charge
d’ qffaires in Washington, Shri Banerjee, as
having stated that border settlemont with
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China is an impossibility. Now, however
intrasigent and hostile the present Chinese
attitude may be, I would like to know wheth-
er it is government’s policy that border settle-
ment with China is an impossible question ?

MR. SPEAKER : This question relates to
Singapore.

SHRI INDRAJIT GUPTA : Part (c)
of the question is whether our envoys are
allowed to raise controversial points. I
want to know whether his attention has been
drawn to this and, if so, the reaction of the
government—is this going to be our declared
policy.

SHRI B. R. BHAGAT: That report has
appeared this morning. Certainly, the
hon. Member cannot expect the government
to comment on this without a clarification
from the person as to what he has actually
stated.

SHRI INDRAIJIT GUPTA: But is it our
declared policy that a peaceful settlement
of the border question with China is an im-

possibility ?

SHRI B. R. BHAGAT : As far as the policy
of the Government of India is concerned, it
is well-known and it has been stated many
times. But the hon. Member is asking for
information on the statement made by the
charge d’ affaires.

SHRI ANANTRAO PATIL: May I
know from the hon. Minister whether it
will be useful or not to conduct refresher
courses for our envoys before they are appoin-
ted?

SHRI B. R. BHAGAT: It is done.
‘Whenever a person joins the Foreign Office
he is given a very thorough training.
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): It is hardly a question.

SHRI PILOO MODY: 1 would like to
know first of all whether the government has
taken any final decision in the matter of
privy purses and privileges or the effect that
it would have on the flow of foreign capital
in this country. If they have not taken any
posture on that question, then I would like
to know from the hon. Minister what would
have been his reply to a question such as
the oneputto the High Commissioner in
Singapore?

SHRIMATI INDIRA GANDHI: The
government has not taken a final decision.
As hon. Members are aware, the Home
Minister was to discuss the implementation
of the resolution passed by the All India
Congress Committee with the Princes.
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SHRI PILOO MODY:: In that case, what

was the reply that he could have given?

MR. SPEAKER: The same reply could
have been given,
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AN HON. MEMBER: He should have
kept quiet.

SHRI V. KRISHNAMOORTHI: In
view of the deplorable conduct on the part
of the High Commissioner in Singapore and
also the discussions here, may I know from
the hon. Prime Minister whether the
lg:vernment will recall him and replace

im?

MR. SPEAKER : That was exactly thc
question asked by Shri Limaye. It is be-
coming repetitive.

SHRI V. KRISHNAMOORTHI: The
Prime Minister is getting up to answer.
Mere warning is not sufficient. I want to
know whether he will be recalled.

SHRIMATI INDIRA GANDHI: I
think -‘deplorable’ is a rather strong word.
As the Minister said, the High Commissioner
has committed an indiscretion and he has
been duly warned. We certainly hope that
our Ambassadors will not make unnecessary
statements.

TIBETAN REFUGEES

¢723. SHRI M. R. MASANI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to statc:

(a) whether the attention of Government
has been drawn to a report in the Times,
London of the 2nd September, 1967,carrying
an interview with Mr. Kcith Satterthwrite,
voluntary worker with Tibetan refuges in
India, who claimed that he had been forced
out from the Tibctan craft community with
which he was working by the Indian cfficials
as part of a gencral policy of hindering and
stopping voluntary work by foreign nationals
among Tibetan refugees;

(b) whether the above facts are cerrect;
and

(c) whether it is a fao! that Government
have initiated a general policy of stopping
work by foreign nationals among Tibetan
refugees in this country and, if so, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) Yes, Sir.

(b) and (c). Mr. Keith Satterthwaite, a
farm worker from England, was reported to





